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CENTRAL ADPHNISTRATIVE TRIBUNAL, 3AB/t PUR BENCH

CIRCUIT COURT SITTING AT GUALIOR

Original Application No, 681 of 2002

Gualior, this the 29th day of October, 2003

Hon'ble Shri Shanker Raju, judicial Beraber
Hon*ble Shri Sarveahwar 3ha, Administrative Beinber

Pradeep Kumar Yadav,
S/p, Shri Shyam Lai, ••• Applicant

(By Advocate - Shri B,N, Tyagi for Shri B,P,S, Raghuwanshl)
V eraU a

The Union of India, through
Secretary, Binistry of Railuaye,
Neu Delhi,

aid aajther, Respondents

(By Advocate - Shri \/,K, Bharduaj)

0 R D E R (Oral)

By Shanker Ralu, Judicial Beabtr -

After hearing the parties, the Original Application ie

disposed of with a direction that in the event if the

applicant makes a representation for appointment, the

respondents shall consider the same in the light of their

pun scheme, subject tp suitability of the applicant as pet

the rules and instructions.

2, Original Application stands disposed of accordingly

(Sarveshuar Jha) • (Shanker Raju)
Administrative Bomber Judicial Bember
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